
HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

To

The Prlncipal District and Sessions Judge,

Budgam.Baramullah, Leh, Kargil, Kathua,

samba, Kishtlwar and Poonctu

NO:- oatea:- rz/c\/'x1t
Sublect r nr"itf ,U bt qr"rterly work done statement both Civil

and Crlmlnal ( Maln & Misc) as on 30.05.2017

Slr,

On the subject cited above, You are informing that

the information of Quarterly work done Statement both Civil and

Criminal (Main & Misc )as on 30.06.2017, llnd Quarter is still

pending despite of lapse of one. and half months .

ln this connection, it is requested to kindly furnish the

requisite information within a time of two days through speed

post enabling us to communicate the said information to the Apex

Supreme Court of lndia, iew Delhi and other concerned

authorities.
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\r/ O copv to the lncharge Nlc, High Court of J&K,

Yours faithfully,
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